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ACT No. XIV or 1866.

PASSED BY THE (GOVERNOR-GENERAL OF INDIA INv COUNCIL.

(Received the assent of the Governor-General on the 23rd March 1866).

An det to amend the law for the management of the Post Office, for the regu-

Lation of the Duties of Postage, and for the punishment of offences against
the Post Office. '

WaEREAS it is expedient to amend the law for the management of the
Post Office, for the regulation of the Duties of Postage, and

Preamble.
cambe for the punishment of offences against the Post Office; It is
enacted as follows :—
Parr T.
Preliminary.
 Gommencement of Act, 1. This Act shall come into operation on the first day of
Short title. May 1866, and may be cited as “ The Indian Post Office Act,

,1866.”

2. In this Act—unless there be somethmg repugnant- in the subject or

Tterprofation Clause.  context—< Criminal Court” includes every Judge, Magistrate,
Justice of the Peace or Police Magistrate lawfully exer cising
“ Fine.” Jurisdiction in criminal cases: «“ Fine” includes a penalty or

forfeiture, or a sum of money due upon a forfeited recog-

“ Clubbed Packet.”  izance : * Clubbed packet’ shall be taken to mean a packet
containing a collection of letters, not made by an agent of the Post Office, trans-
mitted through the Post Office with the view of the enclosed letters being de-
livered to more than one person through the.agent of the person by whom the
packet was made up :  Newspaper” shall include any periodi-
cal pliblicatiou, published at regular intervals not exceed- _
«OMail ing thirty-one days: ¢ Mails” shall include any letter, pareel

or other article conveyed under the provisions of this Act, as well as any- box, bag
or other ar t1cle, or any carriage, horse, messenger or other person employed or used

" ¢ Newspaper.”

bv




ACT No. XIV or 1866.

by the Post Office for the conveyance or safe custody of the Mails; and
« Britich Tndia.” “ British India” includes the territories which are now or
shall be vested in Her Majesty or Her successors by the

Statute 21 & 22 Vie,, cap. 106 (An Act for the better Government of India).

3. Act No. XVII of 1854 is hereby repealed, except so far as it repeals
the whole or any part of any other Act or Regulation, and

Repeal of Act No, Uil
XVIL of 1854. except as to any act of offence which shall have been done or

committed, or to any money which shall have become. due, or to any fine or
penalty which shall have been incurred, or to any proceedings which shall have
been commenced before this Act shall come into operation.

4. References to any Section of Act No. XVII of

References to Act
No. XVII o:d 1854 to 1854 made in any Act passed subsequent thereto, shall be
e asmade o 5094 as if made to the corresponding Section of this Act.

Act,
5. Wheresoever, within British India, posts or postal communications are
Exclusive privilege OF shall be established by the Government of India, the said

§ carrying letters vest- : o .
o e ernmens  O0vernment shall have the exclusive privilege of conveying

ed in the Government
of India. by Post, from one place to another, all letters, except in the

following cases, and shall also have the exclusive privilege of performing all
the incidental services of receiving, collecting, sending, despafching and deli-
vering all letters, except in the following cases, that is to say—

(1) TLetters sent by a private friend in his way, journey or travel, so as
such letters be delivered by such friend to the person to whom they shall be
directed, without hire, reward or other profit or advantage for receiving

carrying or delivering the same :

Letters solely concerning the affairs of the sender or receiver thereof,

@)

sent by a messenger on purpose :

(3.) Letters solely concerning goods or other property sent either by sea
or land to be delivered with the goods or property which such letters concern,
without hire, reward or other profit or advantage for receiving, carrying or
delivering such letters. But nothing herein contained shall authprize any per-

son to make a collection of such excepted letters for the pmpose of .Jcndm,g

S e Y S s st

them in the manner hereby authorized. :
6. Wheresoever

fispiioy

S



ACT No. XTIV or 1866.

6. Wheresoever, within British India, posts or postal communications are
. Persons  expressly  OF shall be established by the Government of India, the fol-
forbidden fo collect, . Jowing persons are expressly forbidden to collect, carry,
-carry ordeliver letters.
tender or deliver any letter or letters, or to receive any letter
for the purpose of carrying or delivering the same, although they shall not
~ receive hire or reward for so doing, that is to say—

(1) Common carriers of passengers or goods, and their drivers, servants
or agents, except letters solely concerning goods in their carriages :

(2.) Owners and Commanders of ships, steam-boats or other vessels pass-
ing on any river or canal, or to or from any port in British India, and their
servants or agents, except letters solely concerning goods on board.

7. For carrying on the service of the Post Office, it shall be lawful for
eeé}}};(;i::ﬁ?;iet grf %{}Z; the Governor-General of India in Council to appoint or to
Office. authorize the appointment of such Officers, with such official
styles or designations, and to invest them with and delegate to them such
powers not inconsistent with the provisions of this Act, as the said Governor-

General of India in Council may, from time to time, deem expedient.

Parr I1.
Postage Rates.

8. Wheresoever posts or post;l communications are or shall he establish-
Postage rates on lt. ©4 DY the Government of India, postage, if pre-paid by a
ters. stamp or stamps as hereinafter provided, shall be charged

by weight on letters. Sransmitted by the Letter-Post by land, according to the
following scale :—

On every letter not exceeding a quarter of a tolah in weight,—six pie:

On every letter exceeding a quarter of a tolah and not exceeding half a
tolah in weight,—one anna: 3

On every letter exceeding half a tolah and not exceeding one tolah in.
‘weight,—two annas : ‘

And for every half tolah in weight above one folah, one additional anna;

and every fraction of half a tolah above one tolah shall be charged as one addi-
tional half tolah. |

Every




ACT No. XIV or 1866.

Every article transmitted by the Letter-Post shall be deemed a letter within
the tiieaning of this Section, unless it be an article on Whmh & different rate of’
postage shall be chargeable under this Act.

9. Wheresoever posts or postal communications are or shall be establish-
Postagerateson news. €4 DY the Government of India, postage on newspapers,

papers. - transmitted by the Letter-Post by land, shall be charged
by weight according to the following scale:—

On every newspaper not exceeding ten tolahs in weight,—one anna:

~ On every newspaper exceeding ten tolahs and not exceeding twenty tolahs
in weight,—two annas:

And for every ten tolahs in weight above twenty tolahs, one additional
anna; and every fraction of ten tolahs shall be charged as ten additional tolahs.

An extra or supplement to any newspaper, bearing the same date as the
newspaper and transmitted therewith under the same cover, shall be deemed
part of the newspaper.

Nothing contained in this Act shall be construed to oblige any person to

send any newspaper through the Post Office, but it shall be lawful for all per-
sons to send the same in.any other manner.

10. A newspaper shall not be sent by the Letter-Post at the rates pre-

 Newspapers bow to Scribed in the last preceding Section, unless the following
be sent by Letter-Post.  conditions be observed, that is to say—

(1.) It shall be without a cover, or in a.short cover open at both ends.

(2.) There shall be no word printed on such newspaper after its public-
ation, or upon the cover thereof, nor any writing or mark upon it, or upon the

cover of it, except the name and address of the person to whom it is sent, andk
the name and address of the sender.

(8.) There shall be no paper or thing enclosed in or with any such news-
paper.

11.  Any
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11. Any newspaper sent by the Letter-Post in respect of which the above
N hon conditions shall not be observed shall, together with any
Chargzasp hith lettor. thmg enclosed in or with the same, be chamged with postage at

postage. the rate which would be charged on an unstamped letter of
equal weight.

12. Proof-sheets marked as such may be sent by the Letter-Post at the rates
prescribed for newspapers, provided the contents be correctly
certified on the cover by the signature in full of the ‘sender ;
otherwise the same shall be charged with postage at the rate which would be
charged on an unstamped letter of equal weight.

Proof-sheets.

13. Subject to such Rules and conditions as the Governor-General of India
Postage rates on 11 Council may from time to time direct, books, packets of
books, packets ofnews-  pewspapers and other articles, provided the postage thereon be
pepem, prepaid by means of a proper stamp or stamps to be affixed
thereon as hereinafter provided, shall be charged with the following rates of post-
age, without reference to the distance to which they may be carried :—

If not exceeding ten tolahs in weight,—one anna:

If exceeding ten tolahs and not exceeding twenty tolahs in weight,—two
annas : ' '

And for every ten tolahs in weight above twenty tolahs, one additional
anna; and every fraction of ten tolahs shall he charged as ten additional tolahs,

If the postage 011a1~géable on any such hook or other article be not prepaid
as aforesaid, it shall be subject to the rate of postage prescribed for banghy-
parcels in Section 14 of this Act.

nand  banghy- 14. Inland postage shall be charged by weight and
postage. distance, on palcels sent by the Bangh) Post, according ta
the following scale :—

B
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AOT NG, XIV oF 1866

Pr ov1ded that not m01e th'm one letteI shall be enelosed in a banghy- parcd
under a penalty notb exoeedmg ﬁfty rupees.

15 Banghy-postage ‘when ehalgeable by dlstance under Section 14 of this
~ Act, shall be calculated and charged according to such-Pable
) Table of dmtanca

for caleulation of Of dlstances as shall be authorized from time to time for
banghy-postage. that purpose by the Governor-General of India in Counc1l
And it shall be lawful for the Governor-General of India in Couacil to
declare that the distances from or to Post Offices not entered in such Table
shall, for the purposes of this Act, be regarded as represented by the distances
shown in the Table from or to the Post Offices nearest to them respectively.
Lach Post Master General shall prepare from the aforesaid Table, in the Eng-
1ish 'and vernacular languages, for the use of every Post Office nnder his con-
trol, a list of all the other Post Offices in India, arranged alphabetically, and
showmg the distance of each of them from the Post Office for the use of which

it is made, and such list shall be affixed in some conspicuous place in such Post
Office.

16. Where there is no Banghy-Post established on any line of road, par-
. Where there is no -cels, books and other articles shall be received and trans-
%ﬁ%f‘gi"f&ﬁfggﬁ mitted by the Letter-Post, and shall be charged with postage
ied by Letter- Post. according to the scale in Section 13 or 14 of this Act, as the
case may be, if it be certified in writing, on such parcel, book-packet or other
article under the full signature and address of the sender, that it does not con-
tain any letter or other written communication on which a higher rate of post- -

age is chargeable under any Seetlon of this Act.

If any such certificate be false, any such letter or other written communi-

Effect of false cer- Cation contained in such certified parcel, book-packet or

tificate. other article shall be charged withs letter-postage as if sent
separately, and the sender shall be subject to the penalty hereinafter provided.

‘Book- packets and - 17. AN book-packets and parcels not exceeding ten

‘parcels not exeeeding  folahs in weight, sent through the Post Office, shall be con-
sdenstplahs in weight to

o by Letter-Post un- veyed by Letber- Post and  be charged with letter -postage,
& ess irected to be sent

by Banghy or Book- unless specmlh duected to be sent by Banghy or Book-
:‘?F'_Cket ?OSt packet Post. "

| 18. (jn
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18. On all parcels chargeable under Section 14 of this Act with banghy-

Ship postage on par.  POStage according to distance when conveyed by land, ship
cess: _ postage shall be charged when they are conveyed by means o
HerMajesty’s Indian Post by sea,according to the following scale, that is to say—

On every parcel not exceeding twenty.tolahs in weight,—two annas : -

On every parcel exceeding twenty tolahs but not eXceeding forty tolahs in
weight,—four annas :

On every parcel exceeding forty tolahs but not exceeding one hundred tolahs

“in weight;——eight annas:

And for every hundred tolahs in weight above one hundred tolahsy—eight
additional annas. Every fraction of one hundred tolahs above one hundred tolahs
shall be charged as one hundred additional tolahs; and if such parcel be con-
veyed by Her Majesty’s Indian Post, partly by land and partly by sea, ship-
postage shall be charged in addition to inland banghy-postage.

19. 1t shall be lawful for the Governor-General of Indiain Council at any
Governor-General in  time to direct that all or any letters or other articles shall not
g;‘“:;;‘liﬁ)“gg;f;;frﬁ] be forwarded by Post, unless the postage thereof shall be fully
all cases. pre-paid by means of a proper stamp or stamps ; or that on all
or any letters or other articles on which the postage shall not be fully prepaid
by a stamp or stamps, or otherwise, as the said Governor-General in Council
shall direct, there shall be charged such higher rates of postage as from time to-
time may be deemed expedient, not exceeding double the rates of postage here-.
inbefore specified.
" 90. Tt shall be lawful for the Governor-General of India in Council from
Governor. General in time to time to authorize the levy of postage at rates different
Council may aiter the  from those prescribed in this Aect, provided that no increase
rtes of postage be made in any particular of the rates prescribed in Sections
8 and 9 of this Act.

21. Tt shall be lawful for the Governor-General of India in Couneil from
Governor.Goneral in time to time to direct that postage dulies, different from the
‘Council: may fix rates’ rates authorized by this Act, shall be chargeable on letters or
of steum postage. other articles to be specified in such order, sent through the
Post from or to any part of Great Britain, or any British colony, or any Foreign

sountry
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country to or from any places in British India, -The postage charged on any-
letter or other article specified in any order of Council made under this Section,
whether under the name of steam postage or any other denomination, shall,
after the rates of such postage have been published in the Official Gazette of
any Presidency, be recovered in the same manner as postage under this Act.

29, It shall be lawful for the Governor-General of India in Council to
. fix, from time to time, rates of postage to be levied on all
Governor-General in . .

Council may fix rates letters or other articles transmitted by Post, by sea, or partly

of postage tor articles . .
sent wholly or partly DY sea and partly by land, from one part or place in India to
by sea. another. It shall not be necessary that such rates be uniform ;
but they may vary according to the conveyance or route by which such letters

or other articles shall be sent.

23. [t shall be lawful for the Governor-General of India in Counecil from
Governor-Generalin fime to time to fix and order any rate of postage to be .
Council may fix Ex-  charged for the conveyance of letters or other articles by
press postage rates. R . )
Express, in addition to or instead of any other rates of post-
age chargeable on such letters and articles under this Act.

24. On every letter or other article which shall be re-dirccted at any
Post Office or forwarded by Post from any place to which it
shall have been conveyed by Post, there shall be charged for
the postage thereof from the place at which the same shall be re-directed, or
from which it shall be forwarded, in addition to all other postage paid or due
thereon, the rate of postage to which it would be liable if posted and pre-paid
by stamp at the place where it shall be re-directed or from which it shall be
forwarded.

Re-directed letters.

Parr 111
Regustered Letters.

25. Any person posting a letter or other article shall he entitled to
Tetters may be regis-  €quire that it shall be registered at the receiving Post Office,
tered. and that a receipt shall be granted for such registered letter

or article ; and it shall be lawful for the Governor-General of India in Council
to divect that, in addition to any rates of postage payable under this Act, a fee
not exceeding four annas shall be charged on any letter or other article which
“the sender thereof shall require to be so registered, and such registration fee
:shall be paid by means of a stamyp or stamps aflixed to the letter or other article.

26, 1t
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26. Tt shall be lawful for the Governor General of India in Couneil from
' time to time by order to declare in ‘what casés registration
Governox‘-Geueral in

Council may declare m  Shiall be compulsory, and to direct that a double registrafion:

what cases registration : Y 3 13var ‘ ' v OF -

Shall be compalsory. fee shall be levied on the delivery of amy letter or other

article which ouglt, under the order of the Governor-General

in Councﬂ to have been registered at the time of posting, on which the regis-
tration fee shall not have been pre-paid as directed in Section 25.

Pary 1V,
Re-delivered, Unpuid, Unclaimed and Refused Letters.

927. No person having delivered into any Post Office any letter or other
rti a i e Ca. ;5 ing i
Re-delivery of letters & .mle shf 11 be entitled to recall the.same ; but nothing in
and other articles once  this Section shall prevent the re-delivery of any letter or
put into Post Offce. i .
other article to the sender thereof, subject to such rules and
regulations, if any, as the Governor-General of India in Council may from
time to time prescribe in that behalf.

28. The person to whom any letter or other article, the postage of which
: .. has not been paid, shall be delivered, shall not be bound to
Postage on  unpaid .

letters, &c. pay the postage if he forthwith return the same unopened;
but if he open the same, he shall be bound to pay the
postage due thereon. If he forthwith return the same unopened the sender of’
the letter or other article shall be bound to pay the postage thereof. TIf any
person shall refuse to pay any postage which he is legally bound to pay for any
letter or other article, the same may be recovered for the use of the Secretary'
of State for India by any Post. Master General, or by any Officer in charge of a
Post Office by order of a Post Master General, in the same manner as a fine
may be recovered under this Acl; and it shall be lawful for the Officer in
charge of any Post Office to withhold from the person so refusing, until such
postage be paid, any other letter or other article addressed to that person, not
being on Her Majesty’s Service. Provided always, that if a letter or other
article shall appear to the satisfaction of the Post Master of the Office of
delivery to have been maliciously sent for the purpose of annoying the person to
whom it is addressed, the Post Master of the delivery Office may remit the

pO%TdO‘b

929, Clause 1. -—A list of all letters and other articles posted and addressed
Unclaimed  letters 00 persons who cannot be found shall be prepaved daily in
how to be dealt with.  avopy Post, Office, and exposed for not less than two weeks in
the most conspicuous part of sueh Ofilce ; and 21l such letfers and other articles

which
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which shall have remained three weeks unclaimed in any Office shall, if the
sender’s name a,nd addréss ave written on tlie cover, be returned to the Posting
Office to be dehvered to the sender free of all charge. All letters and other
articles of which the sendel s name and address cannot be ascertained unless
they be opened, shall, after remaining unclaimed for three weeks as aforesaid,
be forwarded to the Office of the Post Master Gener al of the Presidency.

Clause 2.—The Post Master General or some person duly appointed for the
Unclaimed letters purpose and bound to secrecy, shall immediately open all
phen et oy such letters or other articles, and if the addresses of the
fice to be opened, senders can be discovered, shall enclose them in Dead Letter
covers, and return them to the senders. All letters and

%Iié‘i"“"“&il‘is Dei‘i other articles of which neither the person addressed nor the
senders. sender can be found, shall, after they have remained un-

claimed in the Office of the Post Master General for one year, be destroyed.

Clause 3.—All money found in any unclaimed letter or other article shall
be paid into the Public Treasury; and all other valuable
Money, &ec., found v

thereinhow disposed of.  property found as above shall be sold by the Post Master
General of the Presidency or by some one duly authorized by him for that pur-
pose; and the proceeds of the sale shall be paid into the Public Treasury for
the benefit of any person who may have a right thereto, after deducting all

sums due from such person for postage.

30. Evéry letter or other article rejected unopeued by the person to
Refused letters to be  whom it is addressed, shall, if any postage is due thereon
returned to Posting . .
Office. and if the sender’s name and address are written on the
cover, be returned to the Posting Office, in order that the postage due may he
recovered from the sender; in all other cases, or when the sender’s name and
address are not on the cover, such letter or other article shall be forthwith sent
to the Office of the Post Master General of the Presidency, who shall open
- the letter or other article and take measures to recover the postage from the
sender, or shall at his discretion destroy the letter or other article; and all
 money or other valuable property which such letter or other article may con-
tain, shall be disposed of in the manner prescribed in the preceding Section
with respect to such money or property contained in unclaimed letters.
: Pare 'V,
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Part V.

Moails on boord Inward and Outward bound. Fessels. .

" 81. When any vessel arrives by sca at any place within British India at

. which there is a Post Office, the Commander of such vessel
Waggf‘é‘gffgs‘é:sefsfc;‘; shall, as speedily as possible, cause every letter, mail bag, box
rying Mails bow to  and packet on board of such vessel, which is directed to that
proseed on arrivel place and not excepted from the exclusive privilege of the
Post Office, to be delivered either at the Post Office o to some Officer of the
Post Office authorized to receive the same ; and if there be on board any letter,
mail bag, box or packet, directed to any other place and not excepted from the
exclusive privilege aforesaid, the said Commander shall as speedily as possible
report the same to the Post Master of the place at which he has arrived, and
shall act according to the directions he may receive from such Post Master,
and the receipt of such Post Master shall discharge such Commander from all
responsibility in respect of such letter or packet. Every Commander of a
vessel who shall wilfully disobey any of the directions con-
tained in this Section, shall be punished with a fine not ex-
ceeding one thousand rupees.

Penalty.

32. Every person being either the Commander of a vessel inward-bound
_ Detention of letters or any one on,board such vessel, who shall, within British
on board inward-bound . . . i : . _ ,
vessel. India, knowingly have in his possession any letter not ex-
cepted from the privilege of the Post Office, after any part of the letters on
board the said vessel shall have been sent to the Post Office, shall forfeit for
every such letter a sum not exceeding fifty rupees, whether the letter be in the
baggage or on the person of the offender, or otherwise in his custody ; and
every such person who shall detain any such letter after demand made for the
~ same by an Officer of tlie Post Office, shall forfeit for every such letter a sum
not exceeding one hundred rupees.

33. TFor every letter delivered by the Commander of any ship in confor-

Bounty-money.

in charge of the Post Office shall pay to the said Commander

the sum of one anna ; and the sum of one anna shall be chargeable as postage

on such letter, in addition to any other postage chargeable thereon under this
~ Act. Provided that no payment shall be made to the Commander of any
vessel on account of the delivery of any letter, unless the claim of such Com-

mander

mity with the directions of Section 81 of this Act, the Officer :

R
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mander shall be pref@jed before the vessel leaves the place at which the letter
was delivered, or before the expiration of two months from the date of the
arrival of such vessel. Provided also, that nothing contained in Section 31
and the former part of this Section of this Act, shall extend to any letter or
mail bag, or box or packet conveyed by any mail ship or mail steamer recog-
nized as such by the Governor-General of India in Council.

84, The Commander of every vessel leaving any place in British India
o by sea, shall receive on board of such vessel every letter
ommanders of out- R ) .

;vargl-b%}nglls vessels to and packet which he shall be required so to receive by any

coctve TR OU DN Officer of the Post Office, and shall give a receipt for such

letter or packet; and every Commander of a vessel who shall wilfully disobey

any direction contained in this Section, shall be punished with a fine not ex-
ceeding one thousand rupees.

Parr VI
Postage Stamps.

35. All letters and other articles having a stamp or stamps affixed thereto
Stamped letters to be  (Such stamp or stamps in every case being affixed on the
consideredas prepaid. oy tgide, and being equal in value to the rate or rates of post-
age to which such letters or other articles are liable under this Act), shall, pro-
vided the stamp or stamps shall not have been used befo1e, be considered as
~pre-paid.

36. The Governor-General of India in Council shall cause postage stamps
to be provided, denoting such values as the said Governor-
. Postage stamps to be O , . ) ‘
provided by Govern- General of India in Council may direct, and shall give such
ment; ; . .
orders, and make such other regulations relative thereto, as
may be deemed expedient.

37. DPostage stamps, provided as aforesaid, shall be under the care and

management of such Officer or Officers as the Governor-

iago stumps 1058 General of India in Council shall from time to time direct :

ynder mauaﬂement of

,8gf§:n££ﬂ°mmd by postage stamps $hall be considered as stamps issued by Gov-

ernment for the purpose of Revenue, within the meaning of

the Indmn I’enﬂ Code; and all sums of money realized by the sale of ,uch
“stamps shall be carried in the public accounts to the eredit of the Post Office.

38. The

D , ‘ .
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38. The Governor-General of India in Council @y from "time to time

Rules for guidanco make rules for the appointment and government of vendors

-of vendors of postage Of postage stamps, and thereby direct how and under what

stamps. terms and conditions postage stamps may be supplied to

" them for sale ; and whether any and what security shall be given by such vendors ;

and whether any and what remuneration or discount shall be allowed to theni ;
and how and in what manner, and at what time or times, such vendors shall
keep and render their accounts, and pay over the proceeds of any sales made
by them, or re-deliver the stamps entrusted to them.

39. Government vendors of postage stamps shall be bound by such rules,

and in case of any wilful breach thereof, shall be punished

of gi‘?ﬁaﬁesfm Preach - with a fine not exceeding two hundred rupees in addition
to any other proceedings to which they may be liable,

" 40. Any Government vendor of postage stamps who shall be convicted of

. refusing, or unnecessarily delaying without reasonable excuse,
Penalty for refusing . ; ~ ..
to supply stamps. to furnish postage stamps to any person desiring to purchase

the same, and tendering in lawful currency the full value

thereof (the stamp vendor having in his possession for sale sufficient stamps of

the description and value required), shall be punished with a fine not exceeding
one hundred rupees.

41. Any Government vendor of postage stamps convicted of taking from a
Penalty for sell. purchasera higher price than the value denoted on the stamps
ﬁgﬁisct:ffﬁi for Mg sold, shall be punished on convietion with imprisonment .of
denoted thereby. either description, as defined in the Indian Penal Code, for
any term not exceeding six months, or shall be liable to a fine not exceeding
one hundred rupees; and shall also be liable to refund to the purchaser the whole
amounfproved to have been taken in excess, which amount may be recovered by
such purchaser before a Criminal Court, in the same manner as any penalty
under this Act. |

Parr VIIL.
Offences against the Post Office.”
42, Noperson shall knowingly post, or send, or tender, or deliver, in order
P@a}ty for sending to be sent by the ]?Qst, any letter, p@o@% or packet containing
dangerous substance by any explosive or other dangerous material or substance ; and
Fost. any person contravening this prohibition shall he punished
for every such offence with a fine not exceeding two hundred yupees.

43. Every

|
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43, Every person who shall, for the purpose of defrauding the Post Office
Penalty for maling Revenue, wilfully certify by writing on any official or other
fj}é":r tfeﬂ’éﬁf’:ﬁﬁ ae letter or packet delivered at any Post Office for conveyance by
Post Office. Post, that which is not true in respect of such letter or packet
- or in respect of the whole of its contents, or shall knowingly send or deliver, or
attempt to send or deliver, for conveyance by Post, any letter or packet with any
such false certificate thercon ; and every person who shall knowingly send or
permit to be sent by Post, under colour or pretence of an official communication,
any letter, paper, writing or other enclosure of a private nature, shall, for every

such offence, be punished with a fine not exceeding five hundred rupees.

44. Tt shall not be lawful for any person, unless acting by express order
Penalty for dotain- of the Government, to detain, except for a crimina.l offence,
ing Mails or opening a Post Office messenger whilst carrying the Mails, or to
mail bags detain any carriage or horse upon which the Mails are being
carried, or on any pretence to open a packet or mail bag or box in transit from
one Post Office to another, and every person who shall be guilty of any of the
offences mentioned in this Section, shall be punished with a fine not exceeding
five hundred rupees.

. 45. ITvery person who shall fraudulently retain, or wilfully secrete, or
Penalty for retaining  DAKE WAy with, or keep or detain, or, being required to
f;tgiss’talic." delivered  deliver up by-an Officer of the Post Office, shall neglect or
yefuse to deliver up a Post letter or other article which
ought to have beoa delivered to any vther person, or a mail bag, box or packet
containing a letter or other article which shall have heen sent by the Post,
shall be punished, on conviction before & Criminal Court, with imprisonment
of either description as defined in the Indian Penal Code, for a term not exceed-
ing two years, and shall also be liable to fine.

46. Clause 1.—Every person who shall convey, otherwise than by the
Py N . . .

Post, a lettelsnot excepted from the said exclusive privilege
. Penalty for convey- L . 5 >
ing letter in breach conferred#on the Government of Indiaby Section 5 of this
of privilege. & . :

Act shgll, for every letter so conveyed, forfeit a sum not
exceeding fifty rupees.

Clause 2.—Fvery person who shall perform, otherwise than by the Posi,
_ Penaltyforperform  any services incidental to comveying letters from  place
ing, otherwise thanAby ’ . v T .
the ll’ostt,lﬂltly services  to place, whether by receiving, taking wp, ordering, col-
mcidental to convey- s . . . . o
ing letters. lecting, carrying, tendering or delivering a letter or letters
not excepted from the said exclusive privilege, shall forfeit for every such
letter a sum not exceeding fifty rupees. '

Close 3.

T
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Clause 8.—Every person who shall make a collection of letters for the purpose
Penalty for making L transmitting them through the ??ost in a clubbed pajck'
dubbed " packet _or et, and every person who shall knowingly tender or deliver
erm 1 - .
ingletter to be sent @ lefter to be sent in a clubbed packet, shall forfeit for-

therein. .
crem every such letter a sum not exceeding fifty rupees.

Clause 4.—FEvery person who shall send a letter not éxcepted from the

1 Penalty for sending Said exclusive privilege, otherwise than by the Post, or shall
tter i v . .

viege” o a‘é%ﬁjegﬁg either tender or deliver a letter not so excepted, in order to.

letter to be so sent,. be sent otherwise than by the Post, shall forfeit for every

such letter a sum not exceeding fifty rupees.

. Penalty for collect- Clause 5.—Every person who shall make a collection of’
ooy pied leters fo oy pepted letters for the purpose of sending them otherwise
than by Post. than by the Post, shall forfeit for every such letter a sum

- not exceeding fifty rupees.

Clause 6.—Every person who shall carry, receive, tender or delivelj a
Penslty for breach 1(.3tter? or co.llect letters cpnt'rary to the provisions of Sec-
?,f provisions of Sec- tion 6 of this Act, shall forfeit for every. such letter a sum.

10n 6. . : . .
not exceeding fifty rupees.

Clause 7.—Every person who shall be in the practice of committing any
. of the acts mentioned in this Section, shall, for every week:
Penalty for praclice . , ) ! . .
of acis mentioned in  during which the practice shall be continued, forfeit a
this Section. ’ . ’
: further sum not exceeding five hundred rupees.

47. Every person employed to convey or deliver any mail bag or box,
Penalty for neglect OT any letter or other article sent by Post, who shall be guilty,
gg;}foeygg’ttgf é’i’l‘;"; while so employed, of drunkenness, carelessness or other
Mails. misconduct, whereby the safety of any such bag, box, or
letter or other article shall be endangered; or who shall loiter or make delay
in the conveyauce or delivery of any such bag, box, letter or other article ;- or
who shall not use proper care and diligence safely to convey or deliver any such
ba-g', letter or other article, shall he liable to a fine not exceeding fifty 1‘upéés :
and any person employed to deliver a letter or other article sent by the Post,
who shall not duly deliver tlie same, shall, within a reasonable time not exceed-
ing twenty-four hours, veport the fact at the Post Office where he reccived
suech letter or other article, and return the same; and if any such person shall
wilfully make a false veport, he shall be liable to a fine not éxceeding fifty
rupees, A‘ ‘ |

48. Whoever

o
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48. Whoever being in the employ of the Government in the Post Office
Penalty for stealing, - Department, shall stoal, fraudulently appropriate, or wilfully
e g;%gﬁ;’;ﬁsgeiﬁ%g;’ secrete, destroy or throw away any letter or other article
ed in the Post Office. ~  gent by Post, or anything contained in any such letter or
other article, ot shall mutilate or break open any such letter or other article,
or any mail bag or box, with the intention of fraudulently appropriating any-
thing therein contained, shall be punished, on conviction before a Criminal
Court, with imprisonment of either description as defined in the Indian Penal
Code, for a term not exceeding seven years, and shall also be liable to fine.

49. Whoever being in such employ as last aforesaid, shall fraudulently
Penalty for fraudn. DUb anY wrong mark on any letter or other article, or shall

ierllliy;teils‘ieggf b}u;]f fraudulently alter, remove or cause to disappear any mark or
sons Sﬁgé?yed in the stamp which is on any letter or other article ; or shall fraud-
‘ ulently use or place with or upon any letter or other article,
any stamp which shall have been removed from any other letter or other
article ; or, being entrusted with the delivery of any letter or other article, shall
knowingly demand or receive any sum of money for the postage thereof other
than the sum duly, chargeable for such postage, shall be punished, on counvic-
tion before a Criminal Court, with imprisonment of either description as de-
fined in the Indian Penal Code for a term not exceeding two years, and shall also
be liable to fine.

50. ‘Whoever being in such employ as last aforesaid, and being entrusted
with the preparing or keeping of any document, shall, with

mfgﬁfégbfo;fr:ﬁiﬁgg a fraudulent intention, prepare the document incorrectly, or
%; ssgisglnsge ;};ﬁ};ﬁnﬁ alter tha:t document, or s.ecr.ete or destroy t}.lat."doeument, shall
the Post Office. be punished, on conviction before a Criminal Court, with
imprisonment of either description as defined in the Indian

Penal Code for a term not exceeding two years, and shall also be liable to fine.

- Bl.. “Whoever being in such employ as last aforesaid, shall send by the -
© Penalty for sending Post, or put into any mail bag or box, any unstamped letter
Jettetson ‘gﬁ;ghggfgﬁ‘%f or other article upon which postage has not been paid or
g’;l‘;’i%;‘id 1;5]’ Ghomems - chargedin the manner preseribed in this Act,' intending
Oftice. - - thereby to defraud the Government of the postage on such
letter or other article, shall be punished, on conviction before a Criminal Court,
with imprisonment of either deseription as defined:-in the Indian Penal Code
for a term mot exceeding two years, and shall also be liable to fine, -

' 52. Whoever
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52. Whoever abets, within the meé,ning of the Iridia,n Penal Code, or
‘Penalty for abetting  conceals any offence made punishable by this Act, shall he

or concealing offences . . . . : . s
under this Ast. punished with the punishment provided for such offence.

53. Any person, whether a Européan British subject or: not, who shall
be guilty of any offence for which according to the provisions
wireson dheged op thig Act he shall be liable to a fine only, shall be punishable

with fine only may be  fop guch offence by any Criminal Court upon summary convic-
sutamarily convicted. y
ion.

54. No conviction, order or judgment of any Criminal Court, shall be
quashed for error of form or procedure, but only on the merits ;
qugs‘{i‘g‘;%"l‘geﬁg Onﬁ’,‘f and it shall not be necessary to state on the face of the con-
viction, order or judgment, the'evidence on which it proceeds,
but the depositions taken or a copy of them shall be returned with the convie-
tion, order or judgment, and if no jurisdiction appears on the
face of the conviction, order or judgment, but the depositions
taken supply that defect, the conviction, order or judgment, shall be aided by
what so appears in such depositions.

- Form of conviction.

55. A Magistrate may refer for trial and decision any charge of an offence

Magistrate may refer  120€DY made punishable by fine only, to any of his Assistants
charge to his Assistant. oy to any Deputy Magistrate lawfully appointed to exercise

the powers of a Covenanted Assistant, and in such case every such Assistant or

Deputy Magistrate may exercise all the powers vested in a Magistrate, subject to
all the rules applicable to criminal cases deputed to such Assistants or Magls-

trates acting judicially.

56. All fines imposed unider the authority of this Act, for offences pun-
N o ishable by fine only, by any Criminal Court or by any Assist-
Fines—how levied. _ ) . v o
ant to a Magistrate or Deputy Magistrate, may, in case
of non-payment thereof, be levied by distress and sale of the goods and chattels
of the offender, by warrant under the hand of any of the above-named Officérs.
In case any such fine shall not be forthwith paid, any such Officer may order
the offender to be apprehended and detained in safe custody until the return
can be conveniently made to such warrant of distress, unless the offender shall
give security to the satisfaction of such Officer for his ¢ appearance at such place
and time as shall be appointed for the return of the wairant of dl‘«tIG‘SQ and
sich Officer may take security by way of recognizance or otherwise. If upon
" the
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the return of such warrant, it shall appear that no sufficient distress can be had
whereon to levy such fine, and the same shall not be forthwith paid, or in case

Imprisonment if no 1t shall appear to the satisfaction of such Officer, by the con-
suffictont distress, ¢ fossion of the party or otherwise, that he has not sufficient
goods and chattels whereupon such fine or sum of money could be levied if a
warrant of distress were issued, any such Officer, by warrant under his hand,
may commit the offender to prison, there to be imprisoned ounly, or to be impris-
oned and kept to hard labour, according to the discretion of such Officer, for
any term not exceeding two calendar months where the amount of the fine shall
not exceed fifty rupees, and for any term not exceeding four calendar months
where the amount shall not exceed one hundred rupees, and for any term not
exceeding six calendar months in any other case; the commitment to be deter-
minable in each of the cases aforesaid on payment of the amount.

Share of fine to 87. A share not exceeding one moiety of every fine
informer. imposed and recovered under this Act, may be awarded to

the informer.

8. No proceedings shall be taken for the recovery of any fine imposed
_ under the authority of this Act, for offences punishable by
No proceedings for . -
zegovery of fines to be fine only, without an order of Government, or an order in
ke without an order. writing under the hand of the Director General of the Post
Office, or of a Post Master General, or other Officer specially invested w1th the
powers of a Post Master General.

59. If any public servant who shall be employed in the Post Office De-

Post Office ;ervants partment, or shall be appointed a vend.or'of postage stamyps,
committing offences in  or entrusted by the Government of India or any local Govern-
allied, States. ment with the sale of postage stamps within the dominions of
any Foreign Prince or State in India in alliance with Her Majesty, in which a
.post shall be established by the Government of India, shall, within the dominions
of such Prince.or State, commit any act hereby prohibited, or omit to do any act
“hereby required to be done by any person similarly employed, appointed or
entrusted as aforesaid within British India, such public servant shall be gmlty of
an offence, and, on conviction thereof, shall be punished i in the same m anner as
if such act had been done or omitted within British India; and every such per-
son may be tried, convicted and punished either by fine or otherwise, according
~ to the nature of the offence, by any Court or Officer duly empowered by the
Governor-

CORIS RV
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Governor-General of India in Council, to take cognizance of offences committed

in such dominions by public servants, or hy.any Court or Magistrate, or cther
competent Officer in any part of British India, in the same manner as if the
oﬂ:‘ence had been committed in such part.

60. Ifany Ofﬁcer in charge of a Post Oﬂice shall suspect that any letter
Letters, &c., suspected O other article lying for delivery at his Office contains any
;f",m‘éi’;faﬁ igg‘;figa‘;ﬁ contraband article, or any article on which duty is owing to
f{’&“ah‘ (i‘vltlg(l)‘ boef dgﬁi Government ; or that anylettgr or other @rticle lying for deli-
with, very at the Post Office contains any writing or enclosure in
contravention of the provisions of Section 14, 16 or 43 of this Act, it shall he
lawful for such Officer to summon the person to whom the letter or other arti-
cle is directed, to attend at the Post Office by himself or agent, within forty-
eight hours after the arrival thereof at that Post Office, and to -open the same
in the presence of the person to whom it is divected, or of that person’s agent,
and if that person shall not so attend by ‘himsclf or agent, then to open it in
_ the absence of that person. Provided that if the Officer in charge be under

the rank of a Post Master, he shall call in two respectable persons as witnesses

before he shall open a letter or other article in the absence of the person to -

whom it is, ‘addressed. Provided also, that in all cases the opened letter or other
altl(‘,lf‘ shall be subsequently delivered to the persons to whom it is addressed,
unless-it be required for ulterior proceedmgs, and that the opening of the same
‘and the circumstances connected therewith shall be 1mmechately reported to
the Post Master General. It shall also be lawful for any Officer in charge of

a Post Office to refuse to forward any parcel through the Post Office by sea

to any foreign port, or to any place not on the Continent of India, unless such
parcel be accompanied by a Custom House Pass.

61. Whenever an offence shall be committed in respect of any mail bag
mopélty cont by the or box, or any letter -01* other article sent by the Post‘, 1t
Post to belaid in the shall be lawful to lay, in the charge to be preferred against
Post Master General: 41,0 offender, the property of such mail bag, box, letter or-
other article in the Post Master General of the Presidency ; and it shall not he
necessary in the charge to allege or to prove upon the trial or otherwise, that
such mail bag, box, letter or other article was of any value; and in any charge
- to be preferred against any person employed under the Post Office for any of-

fence committed against this Act, it shall he lawful to state that such offender:

was employed under the Post Office at the time of committing the offence,
without stating further the nature or particulars of his employment.

Parr VIII.
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Parr VIII.
Miscellaneous.

62. Letters and other articles on Her Majesty’s service, certified to be
Letters on Her such by the signature of any public Officer authorized in that
giﬂfﬁg’gsazemgﬁ’, WY hehalf by the Governor-General of India in Council, shall
‘o be charged. be forwarded by the Post, and the postage due thereon shall
be charged to or recovered from the several public Departments to or from
which such letters or packets are sent, in such manner as the said Governor-

General of India in Council shall, from time to time, divect.

63. It shall be lawful for the Governor-General of India in Council
Governor-General in  from time to time to frame rules for the conduct of the
Councilmay framerales. oot Office not inconsistent with this Act, and therein to pre-
scribe the regulations, conditions and restrictions according to which all letters
and other articles shall be posted, forwarded, conveyed and delivered.

64. It shall be lawful for the Governor-General of India in Council from
time to time to frame rules for the management of all or
any zaminddri, thénd or other district déks, and to
~ declare from time to time what portions of this Act shall be applicable to such
ddks, and to persons employed in connection therewith.

District dgks.

65. The Government shall not be responsible for any loss or damage
Government not ~ Which may occur in respect of any thing entrusted to the
responsible for loss.  Pogt, Office for conveyance; and no person employed by the
Government in the Post Office Department shall be responsible for any such
loss or damage, unless that person shall cause such loss or damage negligently,
maliciously or fraudulently. \
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